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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

E. A. No. 17 OF 2025 IN OA 407/2023 
 
IN THE MATTER OF: 
 
NIRMAL KUMAR TRIPATHI​ ​ ​ ​      …APPLICANT 
 

VS 
 
Uttar Pradesh Pollution Control Board  
(UPPCB) & Ors. ​ ​ ​ ​ ​        …RESPONDENTS 
 
 
 
Rejoinder to the Reply Affidavit on behalf of U.P. Pollution 
Control Board IN EA 17/2025 IN OA 407 OF 2023 

 
 

TO, 

THE HON’BLE CHAIRMAN AND HIS COMPANION MEMBERS OF 

THE HON’BLE TRIBUNAL 

MOST RESPECTFULLY SHOWETH: 

I Nirmal Kumar Tripathi S/o Late Sh. Satyendra Nath Tripathi, 

aged 48 years, R/o Khora Ram Road, Amethi Mandir, Deoria, 

UP-274001, presently at Delhi, do hereby on solenın affirmation 

state as under:- 
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1.​That I am the Applicant in the above captioned matter and 

am well conversant with the facts and details of the same, 

hence am competent to swear this affidavit.  

2.​That I have carefully perused the Reply Affidavit filed on 

behalf of the Uttar Pradesh Pollution Control Board 

(hereinafter “UPPCB”/“Respondent No.1”) and, by way of 

this Rejoinder Affidavit, seeks to traverse the incorrect, 

evasive and misleading averments contained therein and to 

place before this Hon’ble Tribunal the correct factual and 

legal position. 

3.​That save and except what is expressly admitted herein, all 

statements, submissions, explanations and denials in the 

Reply Affidavit of the UPPCB are specifically and 

unequivocally denied as false, self‑serving and contrary to 

the factual matrix emerging from the material placed on 

record by the Applicant. 

PRELIMINARY SUBMISSIONS  

4.​That at the very outset it is submitted that the Reply 

Affidavit proceeds on an entirely erroneous premise that the 
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UPPCB has substantially complied with the order dated 

31.05.2023 passed by this Hon’ble Tribunal in OA No. 

407/2023, whereas the contemporaneous record especially 

the GPS photographs of the sites in question incontrovertibly 

establishes pervasive and continuing non‑compliance on the 

ground and a concerted effort to construct a façade of 

compliance through belated, paper‑based exercises which 

bear little or no correlation to the actual status of brick kiln 

operations in District Deoria. A copy of the said photographs 

is attached herewith as ANNEXURE R-1 

5.​That it is germane to note that since June 2023, the 

Applicant has, in furtherance of his duty as a vigilant and 

environmentally conscious citizen, persistently interacted 

with the concerned authorities through written complaints, 

detailed representations and repeated requests for 

information regarding the status of brick kilns in Deoria 

district. 

6.​That the responses so received from public authorities, read 

together with internal orders and lists generated by the 
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Respondents themselves, reveal a disturbing pattern: while 

certain administrative orders, circulars and office directions 

have indeed been issued, there has been no corresponding, 

sustained field‑level action or a comprehensive, truthful 

action‑taken report, thereby evidencing not inadvertent 

delay but a consistent and prolonged neglect of the 

Tribunal’s mandate. 

7.​That the Applicant, by way of a sworn affidavit, has already 

brought to the notice of the UPPCB and the District 

Magistrate that the so‑called compliance under OA 407/2023 

and EA 17/2025 is confined to official paperwork and 

show‑cause documentation, that the reply and closure lists 

filed on 15.09.2025 bear no relation to ground‑level 

enforcement, that consents and “conditions” recorded in 

respect of the brick kilns are neither implemented nor 

monitored, and that even basic statutory requirements such 

as mining NOC, display of signboards, maintenance of 

registers and adherence to consent conditions remain 

unfulfilled despite repeated, specific complaints by the 
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Applicant; A copy of the said affidavits are attached herewith 

as ANNEXURE R-2 

8.​That the Applicant has further pointed out that, despite the 

clear mandate in OA 359/2022 dated 25.02.2025 requiring 

display of complete consent details and signboards at the 

brick‑kiln sites, the Pollution Control Board has treated this 

requirement merely as a formality for record and has not 

secured actual, on‑site compliance, thereby reducing the 

directions in OA 359/2022 also to a matter of paper 

compliance rather than effective regulation. A copy of the 

UPPCB notification dated 23.05.2025 regarding the same 

has been attached herewith as ANNEXURE R-6  

9.​ That it is further pertinent to note that the figures being put 

forth are internally inconsistent and unreliable. While the 

Reply Affidavit speaks of 363 brick kilns in Deoria,  of which 

187 are operating with consent, a subsequent written reply 

of Assistant Commissioner (Revenue) dated 30.01.2026 in 

response to an RTI application dated 04.01.2026 discloses 

that the number of kilns operating with consent is 226, not 
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187. Further, online reports and compilations maintained by 

the authorities themselves consistently show more than 290 

brick kilns as operational in the district. Such glaring 

numerical disparities, without any explanation of 

methodology, cut‑off dates or reconciliation of data, fatally 

undermine the credibility of the Board’s present assertions. 

A copy of the said reply is attached herewith as ANNEXURE 

R-3 

10.​ That the Respondent relies heavily on having issued 

closure orders under Section 31A of the Air Act against 176 

brick kilns and on having conducted inspections in June–July 

2024 during which all such kilns were allegedly found closed. 

The Applicant submits that this narrative is illusory. First, 

inspections were deliberately timed in the monsoon months 

when, as a matter of common knowledge within the 

administration itself, brick kilns generally remain 

non‑operational due to seasonal and practical constraints; 

recording them as “closed” during this period does not, 

therefore, evidence compliance during the active operating 
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season. Secondly, numerous kilns shown as “closed” have, in 

practice, resumed full operations almost immediately after 

inspection demonstrating that closure orders are not being 

enforced on the ground. 

11.​ That subsequent official communications from other 

departments further shatter the claim of effective closure: 

the competent authority of the Minor Irrigation Department 

has categorically stated in writing that none of the 375 brick 

kilns (ANNEXURE A-5 EA 17/2025) operational in Deoria has 

obtained a groundwater NOC under the U.P. Ground Water 

(Management and Regulation) Act, 2019. These admissions 

confirm that a very large number of brick kilns continued to 

function unabated despite the Board’s assertion that 176 

non‑consented kilns stood closed. 

12.​ That the futility of the Respondent’s approach is further 

highlighted by the practice, revealed in official records, of 

brick kilns merely changing their names after the issuance of 

closure orders while continuing operations at the same 

physical sites. In numerous instances, the old name appears 

 

7 131



 

in earlier records, while subsequent documents show a new 

name, yet on the ground the same chimney, excavation pits, 

workforce and location remain unchanged. This practice is 

also evident from the RTI reply dated 25.03.2025 to RTI 

Application no 60000250054738. This pattern of post‑closure 

rebranding, without any physical dismantling or cessation of 

activity, renders the closure process meaningless and shows 

that name‑based “verification” exercises are incapable of 

capturing the continuity of illegal operations. A copy of the 

said reply is attached herewith as ANNEXURE R-4 

13.​ That the lists and tabular statements of brick kilns being 

relied upon by the Respondent in the present proceedings 

are themselves of doubtful probative value. The same or 

substantially similar lists have been repeatedly forwarded 

and reproduced by the authorities in different matters and 

contexts, without seriously updating or correlating them with 

current GPS coordinates, tax records, or inspection findings. 

Digital records on official portals also show incomplete 

entries in respect of multiple kilns, with missing details 
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regarding processes, conditions, location and operator 

information. Such static and incomplete datasets, recycled 

across proceedings, belie the claim of a fresh, 

ground‑verified identification and enforcement exercise. 

14.​ That despite the Applicant’s detailed, fact‑specific 

representations pointing out instances of operational kilns 

being wrongly shown as “closed”, highlighting numerical 

disparities in the Board’s own figures, and flagging 

name‑change tactics at the same sites, UPPCB has not 

issued any substantive, reasoned response or undertaken a 

remedial verification exercise. On the contrary, when the 

Applicant has approached central authorities, the Central 

Pollution Control Board which has, on multiple occasions, 

indicated that the state board should carry out proper 

inspections and examination of the situation; yet, even such 

prompts from superior institutions have not resulted in any 

visible course‑correction on the part of the 

Respondent‑Board. A copy of such directions is attached 

herewith as ANNEXURE R-5 
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15.​ That the Applicant also emphasises that the District 

Magistrate, GST authorities and other revenue and local 

bodies are independently aware of the continuing operation 

of brick kilns at these locations by virtue of their own 

records relating to trade licences, tax registrations, 

transportation of raw materials and finished bricks, and local 

grievances. Nonetheless, these authorities have allowed the 

situation to deteriorate to a point where brick kilns are 

openly operating in violation of siting norms, consent 

conditions, fuel restrictions and groundwater regulations, 

and in direct and continuing breach of the orders of this 

Hon’ble Tribunal, thereby amounting to a collective 

abdication of statutory duty. Uttar Pradesh Taxation 

Department and Mining Department, if impleaded by this 

Hon’ble Tribunal and directed to produce records about all 

the kilns in question, the true picture would become clear. 

16.​ That the brick kilns are blatantly violating environmental 

requirements on multiple, simultaneous counts. They are 

operating without any groundwater NOC for exploitation, 
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have no high boundary walls enclosing the premises, lack 

mandatory signboards, and do not maintain the statutory 

air‑quality monitoring registers. Basic foundational records 

such as the date of establishment, date of commencement, 

contemporaneous inspection reports, and renewal‑fee details 

are neither available nor furnished despite repeated 

demands, indicating deliberate non‑maintenance. At the 

same time, specific units like ABT Brick Industry, PMT Brick 

Industry, Yadav Brick Fields are functioning without proper 

clearance, emitting dense black smoke, showing that, far 

from complying with conditions, these kilns are continuing 

highly polluting operations in total disregard of consent 

conditions and statutory norms. 

17.​ That the cumulative effect of the above facts is that the 

mandate of this Hon’ble Tribunal in OA No. 407/2023 has not 

merely been neglected but has been reduced to a set of 

paper formalities, thereby seriously undermining the sanctity 

of this Hon’ble Tribunal’s orders and the rule of law in the 

environmental regulatory sphere. The Applicant, therefore, 
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humbly prays for a rigorous, independent and 

season‑appropriate verification mechanism, with 

accountability fixed for wilful non‑compliance, so that the 

orders of this Hon’ble Tribunal are not rendered nugatory. 

18.​ The Applicant seeks liberty to produce additional 

documents/averments after the District Magistrate adn/or 

other parties file their reply. 

 

PARAWISE RESPONSE TO THE REPLY AFFIDAVIT  

19.​ The contents of the para 1 regarding the Respondent’s 

designation and competence are a matter of record and 

warrant ed no reply from the Applicant 

20.​ That with respect to Paras 2-3 while the Applicant notes 

the deponent’s professed “unconditional and unqualified 

apology” and professed regard for the of law, the suggestion 

that there was no deliberate or intentional violation of this 

Hon’ble Tribunal’s directions is specifically denied as being 

contrary to the record and the long duration of inaction 
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which has elapsed between the order dated 31.05.2023 and 

the belated steps now cited.  

21.​ That with respect to the contents of PARA 4-5 it is 

submitted that they are the broad narration of the subject 

matter of OA No. 407/2023 in para 4 is correct; however, 

the implicit suggestion that the grievance is confined only to 

“375” brick kilns is incorrect and denied, as the Execution 

Application encompasses all illegal brick kilns in Deoria 

district operating without CTE/CTO, environmental clearance 

and groundwater NOC, as well as those violating conditional 

consents. It has become important to emphasize the same 

as subsequent official estimates and reports have indicated 

that the number of operating brick kilns may be even higher. 

22.​ That the contents of para 6 are matter of record. 

23.​ That with respect to contents of para 7, to reiterate it is 

submitted that the failure to submit any timely, 

comprehensive action‑taken report to this Hon’ble Tribunal 

should be brushed aside as an “inadvertent” omission; on 

the contrary, the very existence of multiple administrative 

 

13 137



 

orders and allocation of inspection responsibilities, 

unaccompanied by substantive field action or a meaningful 

report, clearly indicates systemic and prolonged neglect of, 

and thus wilful non‑compliance with, the mandate of this 

Hon’ble Tribunal. 

24.​ That in para 8 the UPPCB asserts that 363 brick kilns have 

been identified in Deoria district, of which 187 are said to 

possess valid Consent to Operate (CTO). The Applicant 

respectfully submits that these figures are inherently 

unreliable and internally inconsistent, as is evident from the 

Board’s own subsequent reply dated 30.01.2026 in response 

(ANNEXURE R-3) wherein the number of brick kilns 

operating with consent is disclosed as 226, not 187, thereby 

revealing a clear numerical disparity within UPPCB’s records 

and demonstrating that the present affidavit is based on 

selective, outdated or incomplete data rather than on a 

fresh, comprehensive and accurate assessment. Moreover, 

UPPCB has not brought anything on record to prove that the 
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conditions imposed while granting CTO are being complied 

with not only in letter but also in spirit 

25.​ That in para 9 it is claimed that the 176 defaulting brick 

kilns were inspected in June and July 2024 and that all of 

them were found closed. The Applicant again submits that 

this assertion is artificial and contrived as the inspections 

were knowingly timed in the monsoon period when, as a 

common practice, brick kilns are ordinarily non‑operational 

due to seasonal constraints, so recording them as “closed” in 

that window proves nothing about compliance during the 

active operating season. Further subsequent official 

communications and GPS photographs confirm that a large 

number of units continued to function despite these 

supposed closures. In these circumstances, the blanket 

statement that all 176 kilns were found closed in June–July 

2024 is ex facie unreliable and cannot be treated as 

evidence of genuine compliance. 
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26.​ That in para 10 UPPCB relies on the Hon’ble High Court’s 

directions in W.P. No. 3709(MB)/2010 (Dinanath Shukla), but 

the very necessity of these execution proceedings, the 

absence of a timely, comprehensive action‑taken report 

under the NGT’s order dated 31.05.2023, and the continued 

large‑scale operation of kilns without valid CTO, 

environmental clearance or groundwater NOC show that 

those directions have remained largely on paper and have 

not resulted in meaningful enforcement in Deoria district. 

27.​ That in para 11 UPPCB says closure orders under Section 

31A were issued and sent to the District Magistrate and 

police in line with various government orders, but the real 

test is whether kilns have actually been sealed and kept 

non‑operational; on this test the record is adverse, as 

“closed” kilns resume operations almost immediately, many 

units simply change names while continuing at the same 

sites. 
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28.​ That in para 12 UPPCB relies on the order dated 

09.05.2023 in PIL No. 1103/2023 and the District 

Magistrate’s order dated 05.09.2023 directing action against 

kilns without consent, but even thereafter there is no sign of 

a sustained drive to close all non‑compliant kilns; instead, 

the same un‑updated lists of brick kilns have been 

repeatedly recycled across matters, showing that these 

directions were never translated into active, field‑based 

enforcement 

29.​ That in para 13 UPPCB cites a public notice in Dainik 

Jagran dated 22.11.2023 and claims to be taking “all 

precautions”, yet no follow‑up inspections in the operating 

season, no response to detailed complaints, and no action 

on reminders from central authorities are forthcoming, while 

brick kilns continue to operate in violation of consent 

conditions, siting norms, fuel limits and groundwater rules, 

making it clear that such notices have had no real impact 

and that the authorities have allowed open defiance of this 

Hon’ble Tribunal’s orders. When the directions are issued 
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from this Hon’ble Tribunal, UPPCB swing into action, closes 

the illegally operating kiln without imposing any 

environmental compensation, and the closed kon starts 

operating again soon after. 

30.​ That in this factual background, the Applicant respectfully 

submits that the Reply Affidavit of UPPCB does not 

demonstrate inadvertent delay or partial compliance but, on 

the contrary, exposes a pattern of wilful and systemic 

non‑compliance: closure orders timed and recorded in the 

monsoon when kilns are anyway dormant; 

near‑instantaneous resumption of operations thereafter; 

re‑emergence of the same units under changed names; 

inconsistent figures of kilns and consents; static, recycled 

lists; non‑response to specific representations; lack of 

follow-ups/coordination with District Magistrate/GST 

Department/Mining Department to ensure effective 

compliance of its closure orders and conscious inaction by all 

concerned authorities despite being fully seised of the 

magnitude of illegality. 
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PRAYER 

In views of the aforesaid facts and circumstances, it is humbly 

prayed that Honourable Tribunal may graciously be pleased to: 

a.​Hold that the UPPCB has not complied in substance with the 

order dated 31.05.2023 in OA 407/2023 and that the Reply 

Affidavit does not establish genuine, ground‑level 

compliance; and 

b.​Implead UP State Tax Department, and also UP Mining 

Department and direct them to produce records pertaining 

to the brick kilns in Deoria to ascertain the operational 

status of all the brick kilns; and 

c.​Direct a time‑bound, independent joint inspection of all brick 

kilns in District Deoria (with participation of CPCB), during 

the active operating season, with a detailed, site‑wise report 

on legal status, consents, EC, groundwater NOC and actual 

compliance; and 

d.​Direct the UPPCB and the District Magistrate, Deoria to file 

complete original and digital records (including 

OCMS/OCMMS data, inspection/closure/sealing records, 

photographs and inter‑departmental correspondence) for all 

identified kilns and to explain the discrepancies in numbers, 

names and operational status; and 

e.​Consider initiating appropriate proceedings for wilful 

 

19 143



 

non‑compliance and misrepresentation, and fix personal 

liability of the concerned officers of the UPPCB, District 

Administration, Minor Irrigation and other departments 

found responsible, including by directing suitable 

departmental action and, where warranted, prosecution; and  

f.​ Pass any other order(s) as this Hon’ble Tribunal may deem 

fit in the interest of justice, public health, and environmental 

protection. 

 
 

APPLICANT 
 
 

 
FILED THROUGH 
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EA 17/2025 IN OA 407 2023

BEFORE TIE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

INTHE MATTER OF:

NIRMAL KUMAR TRIPATHI «APPLICANT

VERSUS

DISTRICT MAGISTRATE& ORS, RESPONDENTS

AFFIDAVIT

I, Nirmal Kumar Tripathi S/o Late Sh. Satyendra Nath Tripathi, aged

4R years, R/o Khora Ram Road, Amethi Mandir, Deoria, UP-274001,

mpanying Application,

2. That 1 have read the contents of the accompanying Original

Application including the submissions advanced and the Prayers

sought. 1 state that the contents thereof are nue and correct to the

best ofmy knowledgeand belief.
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66ANNEXURE R-4

~~  IRR WF: THOT forgo ard
Regional Office

UTTAR PRADESH POLLUTION CONTROL BOARD
we we:  |S13) AM - 219) 2028” Retip : 25-03-28
J 5s

A fri FR Hrd),
WRRM WS, vd) ae 3 98
TA9E—2aRar|
f r  Be—274001

faw: d f  smjofoaeoq We Wo—  60000260084738, f iw 19.08.2008 3B
wm § wa fren 3 wae

HEY,
7a  SRE Ae  31 dR we I A gu FY) IF wala Rew

trom amfoMouogao Wa To— 60Q00250054738, RTH 10.03.2025 B AEE WV Wr TWN
3 Rr arm A ama I t  wed fileh dice, T -  RRR, deiie- WER, WUE aR
2? Rive Rema For ma 2) SF @ 93 § sama aA  ? 1 afer sfearEr
I T  TEER fie Big FY ARN Fo 965, TH- RRR, TEA WER, WAIE— aA  BY
TW F f  gr qf ¥ wae 3g Rew 03022003 3 gRT ARR BU TE fe AATF AW
ware ¥ Safa E r  oR Wr f g  arr #1 ada ¥ Sa de aed A IW enfed @
fei  00102024 3 WEAR J WEA TN AW TA ¢, EA Yuen Ris 31.07.2020 oF A
1-1

JT: I I  JFOVDAOTH & Wegw § AH TN Aran 3 Iw orien gN
f r en fa  wen 8) we
RARER (read FEIT, Tes- 3a 3 rT  A i  See dad

I Q3
a f  Iftar

TERY weed, JS  J Sy  2aRa Av, gggrare, TvEYR-273008
E-mail:rogomakhpur@appchin

z
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ANNEXURE R-5

ee  Lo  a re  TL i

a ER I RAR LR SL  matee  l ag  bal l 3 A a RN Po tsSha  
L waFell i  i d l  Le  FTA  Ul F - BY .

> py, No ”  Lifestyle for 
| faNTRAL-PoLLuTion CONTROL BOARD 4

fs - they,  /1 MINIBTRY OF ENVIRONMENT, FOREST TRYMARTE ET BARTT OF INCAS
: 1/2021"IPC-V-HO-CPCB-HO SRE 27,2005 J

a rd  <b  \ ‘ 2

REIURECH

TETH-226010, TTR Waa N

Rrra: vires Riven Aaa, grafts, spreromi # art 
9 fe +t 3 share 33 LR EA SEMEL  GS AL  i i A E

3 iq: oe Rema:us 1. WHSINYUY/$/2025/0000634RAF 23.02.2025
THA{EUT/5/2025/0001498 f iw 27.04.2025
oH 5/4/2025/0001499f ie 27.04.2025w 5/$/2025/0001632Ries 05.05.2025
W3IUN/4/2025/0001897 Rw 26.05.2025 

0 ;THSNSTUD/§/2025/0002254FR 24.06:2028 —— mse  mm enUH3fEUT/5/2025/00024941 12.07.2025 -pee
™
rans

N
O

d
l  

~d
 

:
HE

ge
oe

Ng
 n

e
w

[= [a
d

 
-

%/§/2025/0003168 f i  25.08.2025
5/$/2025/0003467 fics 14,09.2025 3INETUE/2/2025/0003626 f iw 24.09.2025THETU/4/2025/0003650i d  25.09.2025

. TASIISREw/$/2025/0003810 ffien 05.10.2025.

1. UHARUUE/H/T/25/0000062 21% 19.03.2025
2. URSTEUUE/AY//25/0000116 RATE10.05.2025
3. TH is  

dlT/25/0000189 fA  20.07.2025
a.

5

i d l  . 
. .

gal Tuw/H/T/25/0000220 f T  06.09.2025
nadeAfty 250000280 3A  13.10.2025

"gp, ot fer AR Fore, GR) Sue aff fn ve re 3 defied ead  A
TB THAETUW/E/2025/0003846 AD 08.10.2025, THMETTW/E/2025/0003855 ReAi®
09.10.2025 aT THANSTEW/£/2025/0004034 FEAF 22.10.2025 1 wg A) 30 veo & ug gfm
are & Rs eft aff fawn we od 4 12 Se Rep 1 05 31S Ae $ RAIA Fh §

BE Oh Rr ar gu Ada A Ad IR Sew Hare) 8g IR WN ven Femu dd wy E
TT RF PAN: 28.02.2025, 20032025 02052025, 14052025, 28.05.2025, 02.07.2025, §
23.07.2025, 01.08.2025, 01,09.2025,15.09.2025, 29.09.2025, 09.10.2025 YT 17.10.2025 & HEHE

BN Hi f r  Tr unl SE TR TE rae 3 RYE SR TR US Sg Fn aE § mit #1
30a: MT: P i  & fo T I  oie Td IR FT) dy  da Ree 9 )

ARR RieTawd BY TUT TT Safed &) Haein gd  Saw aH Bu BY| :

HR FR 8 THT TT (HET)

WSN (ier a Te or TR, fee - 110032,
Parivesh Bhawan, East Arjun Nagar, Dethi - 110 032.
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NN
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CPCB

v LiFE
NZ Llfestyle for

Envirdnment

CP-95/151/2021-PC:V-HO-CPeB HO 7g
dA,

AET5-226010,STR UW
fry: i e  ¥ far dal, peer, Termeni ad wu @ fe HETda re{fe vg
RAT Wh i  ANAL Ul ei B i  0

Ha: uP  Rega: 
r p  —

1. URINEUUE//2025/0000634Ria 23.02.2025
2UREUUw/E/2025/0001498 fata 27.04.2025

CENTRAL POLLUTION CONTROL BOARD EF:
afer, 1 qf wrnary uftenfsy share, SRO AOS. K

WINISTRYOF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA, J}

f y  arama wa
STAR 28, 2025

Cere

o. Qari  /£/2025/0003467 feA® 14.09.2025
10. THINS /4/2025/0003626 fain 24.09.2025:

3,THIETTE/4/2025/0001499 RAAF 27.04.2025
4.053 I /2/2025/0001632F251 05.05.2025
5, UHSSUTW/3/2025/0001897 R i  26.05.20256.97 5 /5/2025/0002254 R=  24.06.2025
7. 03NEuT /£/2025/0002494 fA  12.07.2025

11, TREE £/2025/0003650 F&I 25.00.20

12. TRIN TUT /£/2025/0003810 [RF 05.10.20
13.UNONETUE/£/2025/0003846 f 3  08.10.20
14. Wr3iETqw/2/2025/0003855 FEA 09.10.20
15.THINEUUD/E/2025/0004034RAE 22.10.20258

8UHSIETTE/4/2025/0003168 f i ® 25.08.2025 ;

side:
wary  2s/0000062 TATE19.03.2025

2 .  UHIEYUw/E/L/25/0000116BAG 10.05.2025
3 .  easuew/d/a/2s/0000189RAT 29.07.2025
. umehduuw Af/a2s/0000220RAE 06.09.2025
umd al/a25/0000280fai 13.10.2025

- sft f f  Ham BEY, ERT Suda afte fava w ura Freed cemPiayudieto en :

o ra  2025/000503 RA 12.10.2025 71 HE 41 78 Tad A 7g fe ee & or de aha "
Rd 1 a A TO e r  tat id  oh os a r e  FEC TF

ATER T AHS WR HERP RIAE 37 SU EY eww few AE ow Rw we 28.02.2025, :

20032025, 02052025 14052025 28052025, 02.07.2025 23.07.2025, 01.08.2025,
01.09.2025,15.09.2025, 29.09.2025, 09.10.2025, 17.10.2025 41 27.10.2025 & Are I Mia fsa war em)
Hrd OR 3 Td rian) 3 ROE TR vam Toa vor Pray @1E RX amdifie8)

a: oad: Fide § 7 Ard ot wile BY Od Sire sried) ov) gu sila ROE = wR
RBar  B) aU TF TARE $1 fae TET Sues SEH FI HR 4

vada

a 
| r

HR FEE 8 THT TUT ERE)

ATR, feel - 110032,
Parlvesh Bhawan, East Arjun Nagar, Delhi - 110 032.
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71ANNEXURE R-6LEAL I 

of o f  95

gyfer g9Ey!8a  waferSTR I I  woyvr f iz  91s
Regional Office

TTARP DESH POLLUTION CONTROL BOARDJ 195  Tn  92)2m31 frig; 23 -08 -35

Ard  w [] A Do
_ alte! SC  Va  Te ANAS MM Zay [&
- TEER pe RECHT \ pr ”

f g  E l  usa wR alare, Tf Red) § Rare ologo ¥o— 3s9,/2022 ha  afm f g
Tm Re alfw yoo 7 ay  3 wily amd Reis 25.02.2025 & JUICE & Wd  F|

TE TR  Rw ad genau Rw ake Ho e7s/ odo d /o
Mo-707/ SoN0 Wo 358/202 / 2025 RAF 01.05:2025 wr wed Py wY| wa B www F spre) wen @
fs wre wa sRa a f ,  a Red § Rar  slove vio- 3590/2022 IBA AEH Ried wm we
fw goo 7 aw F mR amy Rew 25022025 FUE ® way F Bala wguer Fem AW w=
RAT 23.04.2025 B Ava WV o i  (gu Pra wer Pra) s f  1074 A aw—180)(@) WE a frgmw
Pramtren Praen)SRP 1081 dh awr—18(1)(l)B amet wow A)  Prd Pra wr Sel Te 3
ove WwW, frwd Rina av ea  &- .

Now, THEREFOR, in exercise of the power conferred mnder Scetlon 181) (6) water (Prevention and Control of
Pallrtion) Act, 1974 and Section 18(i) (b) air (Prevention and Control ofPolhution) Act, 1981, all SPCBYPCCs are hearty direct
10 ensure that every brick kiln In respective SiatesUT displays a notice board prominent vig place withinthepremises ofbrick kiln
withfoiion ing tderails -
{n) Name of the brick Kiln with geo co-ordinutes, Phone Number.
Type  of design of the brick kiln zig-mp/irenchiete-
(c} Place of soil mining with geo co-ordinates and quantity minedin a year-
(d) Total area of" brick kiln and brick production/year-
(¢) Green Belt area-
in  Ground writer permission
(g) Date of issuance CTE/CTO by SPCB3sPCCs-
th} In-charge Regional Ollice of S1°CBsACCs-
a) Date of lust stack monitoring-
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